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o f  Public Enterprises, M in istry  o f  
Finance, and w ill be laid  on  the T able 
o f  the H ouse.

Ordinance Employees Union

5935. SH R I R . K . M H A L G I : W ill 
M in ister o f  D E F E N C E  be pleaded 

to State :

(a) whether Governm ent htA’e receiv­
ed the copy o f  the resolutions passed 
by the Annual General B ody M eeting 
o f  Ordinance Emph vees Union held on 
« h  June, 1977 a: Amberna^h (Dist. 
T hana Maharashtra} ; and

(b) i f  so, w hat action Go\’crnment 
have taken vT propose tt' take and when ?

T H E  M IN IS T E R  O F  D E F E N C E  
(S H R I J A G J IY A N  R A M ) : (a) Y es, 
S ir.

(b) T h e demands made in the resolu­
tion s arc being examined by the G overn­
m ent.

Electronics Indostries in Kerala

5936. SH R I S A T IS H A G A R W A L  : 
W m  the M inister o f  E L E C T R O N IC S  
be pleased to state :

(a) whether industries in Kerala are 
being given preference for licensing c>f 
electronics industries ;

Cb) i f  so, the reasons therefor; and
(c) the reasons for n<'t giving encour­

agement to the backward States like 
Bihar and Rajasthan ?

T H E  P R IM E  M IN IS T E R  (SH R I 
M O R A R JI D E S A I) : (a) N o , Sir.

(b) and (c). D o not arise.

Implementation of Recommenda­
tions made by Chhangani Com ­

mission

5937. S H R IR .Y .S W A M IN A T H A N : 
S H R I K . L A K K A P P A  :

W ill the M inister o f  H O M E  A F F A IR S  
be pleased to state :

(a) whether G< vem m ent have im ­
plemented the rec^mmendationf o f  the 
Chhangani Commission which was 
appointed to go into the charges against 
S ltti B adal, now the C h ief M inister o f 
Punjab ;

(b) how  many recommendations are 
s till  pending implementation ;

(c) whether the Union Governm ent 
had advised him  not to accept the post 
uatil the charges are cleared ; and

(d) what step.s are being taken to 
implement tho^e recc nunendations left 
unimplemented ?

T H E  M IN IS T E R  O F  H O M E  
A F F A IR S  (S H R I C H A R A N  S IN G H ) :
(a) Y es S ir. T h e reports o f  the Chhan­
gani Com m ission were remitted to the 
Governm ent o f  Punjab fc r taking neces­
sary fo lk  w-up action.

(b) According to inf, rmatic n received 
from  the State Gr vernment, acticn  m  
the findings o f  the Cc nim issicn in so 
far as Shri Prakash Singh Badal is con­
cerned, has been c< mpleted. A  Sttte- 
ment showing the action taken by the 
State Governm ent c n each o f  the t ne­
gations against Shri Badal held w holly 
or partly proved by the C cm m irsicn  
as intimated by the State Governm ent, 
is laid on the T able o f  the House [Placed 
in Library. Ste N o. L T . 949/77  ]•

(c) and (d). D o not arise in view o f  
w hat is mentioned in the statement laid 
on the Table o f  the Hotise. ,,

Com m issi onery for Santhal Par- 
ganas District

5938. F A T H E R  A N T H O N Y  
M U R M U  : W ill the M inister o f  H O M E  
A F F A IR S  be pleajed to state :

(a) whether any proposal has been 
made to the Government in favour o f  
raising the district o f  Santhal Parganas 
into a Commissic nery having three 
constituent dijtrict^ i.e. Sahibgcni, 
Dum ka and D ecghar; and

(b) whether there is a prt p< ssl fr r a 
separate D evek pment Be ard o f  Santhal 
Parganas ?

T H E  M IN IS T E R  O F  H O M E  
A F F A IR S  (SH R I C H A R A N  S IN G H ) :
(a) and (b). N o, Sir.

Travel of Orissa Youth Congress 
Workers in I.A.F. Planes

5939- S H R I D E V E N D R A  S A T - 
P A T H Y : W ili the M inister o f  
D E F E N C E  be pleased to state ;

(a) whether some Y outh  Congress 
workers o f  Orissa travelled in the T.A.F. 
planes in Decem ber, 1976 in the com ­
pany o f  the former M inister c f  State fc r  
Defence ; and

(b) i f  so, whether this was in accor­
dance w ith the Rule.s ?

T H E  M IN IS T E R  O F  D E F E N C E  
(S H R I JA G JIV A N  R A M ) : (a) T h e 
names o f  persons who travelled in the
I .A .F . planes in December 1976 in  th e  
com pany o f  the former M inister o f  State




